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Shri N.K.9rinivasan.
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The Hon’ble Shri Justice M.S;Deshpande, Vice-Chairman.

The Hon’ble Shri .
1. To be referred to the Reporter or not ¥
2 Whether it needs to be circulated to other Benches of
the Tribunal ? P :
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VICE -CHATRMAN
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BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
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Smt .Ashobai Jagan Boir. ... Applicant.
V/s, ' - ' o
Union of India & #nr. ... Respondents.
, { '
Coram: Hon'ble Shri Justice M.3.Deshpande, {
Vice-Chairman. v~‘\JfA

Applicant by Shri A.I.Bhatkar,
Respondents by Shri N.K.3rinivasan.

A

(Per Shri M.S.Deshpande,Vice-Chairman{ Dt. 15.6;1995,
Heard S$hri A.I.Bhatkar, counsel for fhe

applicant and Shri N.K.Srinivasan, counsel for the

Respondents.

2. Shri N.<.Srinivasan states that he has

been instructed by the Respondents to make a state-

ment that‘the applicant will be entitled to family

pension from 14.1.1988 and that_the entire amount

shall be paid within three months from the date of

~receipt of a copy of this order.

3. In view of this, the respoﬁdents are
dirééted to pay the family pension to the applicant
as per rules from 14.1.1988 within three months
from the date of communication of this order.

With these directioné, the GA 1is disposed of.

There will be no order as to costs.
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( M.S.DESHPANDE )
VICE-CHA IRVAN
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